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institutes in India, offering full time 
courses. 

(b) No, Sir. The concession is made 
available for travel on any domestic 
sedor of Indian Airlines without 
any restriction. 

(c) Does not arise. 

Loss in Steel Plants 

2629. SHRI CHITrA MAHATA: 
Will the Minister of STEEL AND 
MINES b'e pleased to state: 

(a) the names of the steel plants 
which have 90 far incurred loss and 
the extent of loss-Steel plants-wise 
figures; 

lIJ) the reasons therefor; and 

(c) what action Government propose 
to compensate this amount? 

THE MINISTER OF COM!\iERCE 
AND STEEL AND MINES (SHRl 
PRANAB MUKHERJEE): (a) The 
Steel Plants which haVe incurred 
losses are (i) Durgapur Steel Plant 
(ii) Bokaro Steel Plant (iii) Alloy 
Steels Plant and (iv) Indian Iron and 
Steel Company Limited. 

The extent Cif cumulative losses in-
curred by Durgapur, Bokaro and Alloy 
Steels Plant as on 31-3-1980 and by 
Indian Iron and Steel Co. Ltd. as on 
31-3-1979 is indicated below:_ 

(Rs. crares) 
Durgapur Steel Plant 252.16 
Bokaro Steel Plant 
Alloy Steels Plant 
Indian IrOn & Steel Co. Ltd, 

127.57 
27.04 
60.87 

(b) The losses of. the steel plants 
mentioned abOve were mainly due to 
shortfall in production caused by in-
adequate supply of power from D.V.C. 
and llOD-availabiUty of coking coal in 
adequate quantity and af good quality. 
In the case of Durgapur Steel Plant, 
the loaes were, to an extent, due to 
very UJU'eJIl1lIIlerative and low prices 
of wheels, axles and wheel sets. In 

the case of Bokaro steel Plant. which 
is comparatively a new plant, the 
existing prices Of steel were related to 
the cost of production of the {·lder 
units whose capital related charges 
are one-third of the total costs in the 
case of Bokaro. Indian Iron & Steel 
Co. Ltd. has been a sick unit for a 
considerable period and interest bur-
den On loans advanced to the Company 
to rehabilitate it has further added to 
its loss. -

(c) Losses incurred by the plants 
are not compensated by Government. 
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Compan.l~ aplnst Santosh Benefit 
Company Ltd., Ahmedabad 

2631. SHRI CHHITUBHAI GAMIT; 
Will the Minister of FINANCE be 
pleased to state; 

(a) whether it is a fact that some 
subscribers of Santosh Benefit Co. 
Ltd., a chit Fund Company of Ahme-
dabad have complained that the said 
Oompany have cheated them; 

(b) what action Government have 
taken against the Company; 

(c) if not, the reasons therefor; and 

(d) whether the accounts of the 
Company are regularly checked and 
audited as required under law? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
MAGANBHAI BAROT): (a) Com-
plaints were received against this 
company aUeging non-repayment o'f 
subscriptions/deposits, r~sortillg to 
irregular practices in the ~onduct of 
draws and forfeiture of subscriptions 
etc. 

(b) and (c). The complaints were 
looked into by the Reserve Bank and 
it was found that they generally 
pertained to the compliance or other-
wise Of ~e terms and conditiolls of the 
ditterent types ot schemes conducted 
by the company. The acceptance of 
deposit is a contract between the 
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1,03.640 40.42 1788 

86,751 42.96 1275 

depositor and the concerned company 
and in case of breach of contract .re-
dress can be sought in a Court of law. 
As such, it was for the aggrieved 
parties to take ection in a Court of 
Law. 

(d) The Reserve B~k have reported 
tTtat the accounts of the company are 
being regularly audited by the 
Chartered ACCOuntants appointed un-
der the Companies Act, 19156. 

F1oatin, Hotel$ Plan for IBdian 
Coastline 

2632. SHRI ARVIND NETAM: Will 
the Minister of TOURISM AND CIVIL 
AVIATION be pleased to state: 

(a) whether it is a fact that float .. 
ing hotels plan along the Indian 
coastline has been rejected by the 
Government of India; and 

(b) if so, what are the reasons 
thereof? 

THE MINISTER OF TOURISM AND 
CIVIL AVIATION (SHRI A. P. 
SIiAllMA): (a) and (b). A Japanese 
firm had indicated its ,interest in 
promoting the idea of putting . up 
wafer-~ luxury hotels, particularly 
at Bombay. However, because o'f 
constraints on resources and in view 
of the very sizeable foreign exchange 
investment involved, it was not found 
possible to pursue the scheme. 




